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Contempt Petition No.36/2001 &
Misc., Petition No.829/2001 in
Original Appnlication No.159/86.

Dated this Wednesday the 10th Day of October, 200

Coram : Hon’ble Shri Justice Birendra Dik
Hon’'ble 8mt.Shanta Shastry, Memb
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1. Shri R.Chida
Chairman & S
Department o
V.,8. Bhavan, Mui

2. Shri N.K. Nagar,

Head, Personnel Division,

Bhiabha Atomic Research Centre,
Govt. of India, Central Complex,
Trombay, Mumbai.

. 8hri S.Ramanujam,

Head, Civil Engineering Division,
Bhabha Atomic Research Centre,
North Site, Trombay, Mumbai.
. Shr Pillai, .
tant Personnel Officer

on, BARC,

ion, uwntra7 Compiex,
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Birendra Dikshit, Vice Chairman ].
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Heard Mr.B. Ranganathan, Ld. Counsel for the appliicant.
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the judgment is of 2.2.2000.
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the date when cause of
of Judgment. No notice can be issued

and 6 months.

3. As the Contempt Petition
therefore dismissed. M.P.N0.829%/2001

action arises due to wilful dis-obedience

of one year

is barred by limitation and

( Birendra Dikshit )
‘ice Chairman.
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